-%ﬂmﬂm-

This i1s a digitally signed Gazette, to verify click here.
http://rajpatrahimachal.nic.in

o9, f2Hrae user

AT U9l NS I T Ui

J[hdRR, 13 HRa], 2015 /24 HTH, 1936

R U WRhR
MUNICIPAL CORPORATION SHIMLA

NOTIFICATION

Shimla, the 11th February, 2015

No. MCS/Comm./2015-410.—Whereas, the Municipal Corporation Shimla draft (Property
Taxation) Bye-laws-2014 were published in Rajpatra H.P. (e-gazette) on 12-8-2014 vide
notification of even number dated 11.8.2014 for inviting public objections, suggestions under
Section 397 of the Himachal Pradesh Municipal Corporation Act, 1994:—

Whereas, the objection, suggestions received within the stipulated period have been
considered and decided by the Municipal Corporation:—
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Now, therefore, in exercise of the powers conferred by Clause (A) of Section 395, 396 and
Section 397 read with Clause (d) of Section 88 of the Himachal Pradesh Municipal Corporation
Act, 1994 (Act No. 12 of 1994), the final Municipal Corporation Shimla (Property Taxation) Bye-
laws-2015 are hereby notified and published in Rajpatra H.P. extraordinary for information of
general public as follows, namely:—

MUNICIPAL CORPORATION SHIMLA (PROPERTY TAXATION)
BYE-LAWS- 2015

1. Short title and commencement:—(i) These Bye-laws may be called the Municipal
Corporation Shimla (Property Taxation) Bye-laws- 2015.

(i1)) These bye-laws shall come into force from the date of their publication in the Rajpatra
(e-gazette) Himachal Pradesh.

2. Definitions:—In these bye-laws unless the context otherwise require:—

(i) ‘Act’ means the Himachal Pradesh Municipal Corporation Act, 1994 (Act No.12 of
1994) read with its amendment carried out vide H.P. Municipal Corporation
(Amendment) Act No. 32 of 2011.

(i) ‘Appellate Authority’ means an authority prescribed under Section 132 of the Act.

(iii) ‘Assessment List’ means the list of all units of the lands and Buildings assessable to
property tax under the provisions of the H. P. Municipal Corporation Act, 1994.

(iv) ‘Assessment year’ means the year commencing from the first day of April to 31st day
of March of succeeding year.

(v) ‘Bye-Laws’ means the Municipal Corporation Shimla (Property Taxation) Bye-laws,
2015 made under the Himachal Pradesh Municipal Corporation Act, 1994 and notified
in the official gazette.

(vi) ‘Corporation’ means the Municipal Corporation Shimla.
(vii) ‘Section’ means a Section of the Act.

(viii)‘Rateable value’ as defined in Section 88 of the Act and procedure as prescribed
under these bye-laws.

(ix) ‘Unit’ means a specific portion of the land and Building in use and occupation of the
owner(s) or occupier(s) including vacant land and built up portion of the building. This
will not include setbacks area of Building agricultural lands and land in notified green
belt as notified under the Interim Development Plan of Shimla Planning Area.

(x) ‘Unit area’ means area of a unit in square meters.

(xi) ‘Unit area tax’ means property tax on unit(s) of lands & Buildings which shall be
charged per annum between one per cent to twenty five percent as may be determined
on the basis of rateable value of unit(s) of lands & Buildings by the Corporation from
time to time. All other words and expressions used herein but not defined shall have
the same meaning respectively as assigned to them in the Act.
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3. Assessment list what to contain:—The Commissioner shall keep a book to be called
the “Assessment List” in which the following shall be entered in Form—A appended to these Bye-
laws:—

(i) A list of all units of the lands and Buildings located within the jurisdiction of Shimla
Municipal Corporation, distinguishing each, either by name or number and containing
such particulars regarding the location or nature of each, which shall be sufficient for
identification thereof.

(ii) The rateable value of each unit of the lands and Buildings.

(iii) The name of the person primarily liable for payment of property tax and rateable value
as well as property tax demand on his/her unit of land or Building.

(iv) If any such unit of a land or a Building is not liable to be assessed to the property tax,
the reason for such non-liability; and

(v) Other details; if any, as the Commissioner may from time to time think, fit.

Explanation:—(i) for the purpose of clause (b) the rateable value of unit(s) of land will be
the rateable value of unit(s) of the land and in the case of unit(s) of the building, the rateable value
will include the rateable value of the land and the unit(s) of the building erected thereon.

(ii) For the purpose of charging property tax on a unit of land, the unit of land shall be
treated as “land” till the completion plan of building is sanctioned by Municipal Corporation
Shimla or by other competent authority of the State Government and such construction is put to use
on the spot whichever occurs first. Accordingly, property tax shall be continued to be charged on
the rateable value of the unit of land till such time treating it as “land”.

4. Form of Assessment list:—The assessment list shall be kept in the form-A hereto.
The Commissioner may order to add, omit, amend or alter any of the columns of the Performa of
the assessment list as and when required.

5. Procedure where name of person primarily liable for property tax cannot be
ascertained:—If the name of the person primarily liable for the payment of property tax in respect
of any unit of any land or Building cannot be ascertained, it shall be sufficient to designate him in
the assessment list, property tax bill and in any notice which may be necessary to serve upon the
said person under the Act, as “the holder” of such unit of land or Building without further
description.

6. Inspection of assessment list:—If assessment list has been completed, the
Commissioner shall give public notice thereof mentioning therein the place where assessment list
or copy thereof may be inspected and every person claiming to be the owner or lessee or occupier
of any unit(s) of any land or building included in the assessment list and any authorized agent of
such person shall be at liberty to inspect the list and to file written objection within 30 days from
the date of publication of such public notice in the local newspaper(s).

7. Register of objections:—The Commissioner shall keep a register of objections in
which all objections received under sub-section (4) of Section 94 and sub-section (2) of Section 96
shall be entered. The register shall contain:—

(i) The name or number of the land or Building in respect of which objection is received;
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(i1) Name of the person primarily liable for the payment of property tax;
(ii1)) Name of the objector;

(iv) The rateable value finally fixed after enquiry and investigation of the objection by the
Committee constituted in this behalf;

(v) The date from which the rateable value finally fixed has to come into force; and
(vi) Such other details as the Commissioner may from time to time think, fit.

8. Amendment of assessment list as per provisions of Section 96 and investigation
and disposal of objections against such amendment:— (i) When any amendment is proposed to
be made under the provisions of Section 96 such amendment will provisionally be made in the
assessment list and the notice as required under subsection (2) of Section 96 shall be served on the
person affected by the amendment after affording him the opportunity to file objection, if any,
against the proposed amendment within 30 days from the date of receipt of such notice.

(ii) Objections shall be inquired into and investigated by the Committee constituted in this
behalf under Sub Section 5 of Section 94 of the Act, after affording opportunity of being heard to
the objector.

(iii) The assessment list shall be finally amended in accordance with the decisions made by
the said Committee.

(iv) If no objection is received or if the same are received but not within the time limit
specified in this behalf in the notice, the assessment list shall be finally amended by confirming the
provisional amendment made in the assessment list. However, for special reasons to be recorded in
writing, the Committee constituted in this behalf may consider objections received after the expiry
of the stipulated period.

(v) Property tax on the basis of the amended assessment list shall be due from the date
specified in the assessment notice or from the date as may be decided by the Committee constituted
in this behalf. Provided that the payment of property tax on the basis of the assessment list, as
existing before such an amendment will not be withheld on the ground that some amendment is to
be made in the list.

9. Payment of property taxes where to be made:—Every person who is liable to pay
any of the property tax shall pay the same at the Head Office of the Corporation or at such other
place(s) and time as may be specified by the Commissioner. However, the payment of tax shall be
made either by cash or cheque or through Bank Draft drawn in favour of the Commissioner,
Municipal Corporation Shimla, payable at Shimla or through RTGS in the Bank Account of
Municipal Corporation Shimla declared for the said purpose by the Commissioner.

10. Demand of property tax to be raised annually by issuing one single bill for one
unit of a property:— (i) Demand of property tax shall be raised annually by issuing a single
property tax bill on form-B annexed to these bye-laws for each unit of a property. The service of
bill shall be effected byhand through special messenger and in case owner or occupier upon whom
the bill is to be served is living outside the municipal limits, the bill shall be issued by post under
certificate of posting or by registered/speed post. In case the owner or occupier avoids byhand
service of the bill, the same shall be effected by affixing the bill in presence of two witnesses on the
unit of the property to which the bill relates.
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(ii) In case the owner or occupier upon whom the property tax bill has been served, fails to
make payment of the property tax within the due date, the property tax shall be recovered by the
Commissioner or by the officer/official authorized by him in this behalf by initiating appropriate
process under the provisions of Section 124 of the Act.

Provided that nothing herein contained shall affect the liability of such person to any
increased property tax to which he may be assessed on account of the said unit of property owing to
a revision of the rateable value.

(iii) The tax for the ensuring year shall be paid either in lump-sum within 30 days at the
beginning of the financial year i.e. up to 30th April or in two half yearly installments. The first
installment to be paid by 30th April and second installment by 30th October every year.

11. Service of property tax bills and demand notices in respect of un-partitioned unit
of property:—If an un-partitioned unit of a property is owned by more than one person, service of
bill(s) and notice(s) of demand on any one co-owner shall be treated as service on all the owners.

12. Demand and collection:—(i) A register of demand & collection of property tax in
form-F appended to these bye-laws shall be maintained showing therein the figures of property tax
demand, collection, rebate, remission adjustment, arrears, excess recoveries and such other
particulars in relation to each unit of the property. This register will be kept either in the shape of
hard copy or in the shape of soft copy or in both as the Commissioner may think fit.

(ii) The register may, if any, the Commissioner thinks fit be made in separate parts or
volumes for such purposes and with such several designations as the Commissioner may determine.

(iii) The separate Register shall be maintained for recording information regarding detail of
arrears for the previous years.

13. Circumstances not considered as vacancy of property:- For the purpose of Section
127 and 128 of Himachal Pradesh Municipal Corporation Act, 1994:—

(i) A unit of building or of a tenement reserved by the owner for his own occupation shall
be deemed to be occupied, whether it is actually occupied by the owner or not;

(ii) Any unit of building or of a tenement used or intended to be used for the purpose of
any industry which is seasonal in character shall not be deemed to be vacant merely on
an account of its being unoccupied and unproductive of rent during such period or
periods of the year in which seasonal operations are normally suspended; and

14. Remission/Refund not claimable unless notice of vacancy is given to the
Commissioner every year:—When a vacancy continues from one year into the following year, no
refund or remission of any property tax shall be claimable from the Corporation on an account of
such continued vacancy unless notice thereof is given to the Commissioner within 60 days from the
commencement of the next financial year.

15. Inspection by Municipal Staff of the vacant unit of the property:— If any owner or
occupier does not allow or facilitate the inspection by the authorized Corporation staff of any unit
of the property claimed by him to be vacant, the Commissioner may refuse to treat such unit of
building or tenement, as the case may be, as vacant till the day such inspection is made, and the
vacancy of the unit of property is verified.

16. Copies of property tax bill(s):—The Commissioner may, on a request in writing from
the owner of any unit of land or Building or any other person primarily liable to pay property tax in
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respect thereof, give a copy or copies of any bill/bills for any property tax on payment of such fee
as may be fixed by the Commissioner from time to time.

17. Notice of transfer of title:—The notice regarding transfer of title of any unit of any
property required to be given under Section 98 shall be either in Form-C or in Form-D annexed to
these bye-laws, as the case may be, and shall state clearly and correctly all the particulars required
in the said Form(s).

18. Property tax to be paid upto date:—No such notice as contained in bye-laws 17
above shall be deemed to be validly given unless the property tax due upto the date of transfer of
title of the unit of property is paid in full.

19. Filing of return by owner(s)/occupier(s):—The Commissioner may require any
owner or occupier of a unit of land or building or of any portion thereof to furnish information or a
written return in Form—E appended to these bye-laws. Every owner or occupier on whom any such
requisition is made shall be bound to comply with the same and to give true information or to make
a true return to the best of his/her knowledge or belief, within a period of thirty days from the
service of such requisition upon him/her.

20. Penalty for non-submission of return:—Whosoever omits to comply with any
requisition under bye-laws 19 of these bye-laws or fails to give true information or to make a true
return to the best of his/her knowledge or belief, shall in addition to any penalty under Section 101
of the Act, be precluded from objecting to any assessment made by the Commissioner in respect of
such unit of the lands or Building of which he/she is the owner or occupier.

21. Inspection of tax record:—Every owner, lessee or occupier of a unit of land and
building or authorized agent of any such person may, with the permission in writing of the
Commissioner or any officer/official authorized by him in this behalf inspect the tax record relating
to the unit of the land/building of which is owner, lessee, agent or occupier free of charge during
the office hours.

22. Location factor, characteristic and its value:—For the purpose of clause (c) of
Section 88 of the Act, the location Factor, Characteristic and its values shall be as under:—

Zoning of Shimla town proposed as follows:—
Zone A:- Includes the old Municipal Corporation Area.

Zone B:- Includes the newly merged area (i.e. merged in to Municipal Corporation
Shimla vide Govt. of HP Notification No. UD-A(1)-4/2006,Shimla-2 dated 23"
August, 2006 )

(ii) Number of Zones:—The entire old and merged Municipal area is proposed to be
divided into two zones i.e. A&B zone as referred above. There are five factors which are relevant
for determination of rateable value of lands & Buildings. The factor and proposed value of each
factor per sq. meter shall be as under:—

(I). Location factor(F-1) @ 5

23. Structural factor, characteristics and its value:— For the purpose of clause (c) of
Section 88 of the Act, Buildings shall be classified as Pucca, Semi-Pucca and Kutcha in the
following manner:—

(i) For Pucca- buildings, value per Sq.mtr =3.00
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(ii) For Semi-pucca building, value per Sq. mtr = 2.00
(iii) For Kutcha building, value per Sq.mtr =1.00

24. Age Factor and Age-wise grouping and value of the Building:—For the purpose of
clause (c) of Section 88 of the Act, all the buildings shall be grouped age-wise having factor value
as mentioned against each age group as under:—

Group Building Factor Value
A Before1947 1.50
B 1947 to 1980 3.00
C 1981 to 2000 4.00
D 2001 and beyond 5.00

25. Occupancy factor, characteristics and its value:—For the purpose of Clause (C) of
Section 88 of the Act, the occupancy factor and its value shall be as under:—

(i) Value for residential occupancy:—

(a) Value for self residential (b) Value for Let out residential

2 2.5
(ii) Value per Sq.mtr. for non-residential Occupancy.
A B C D E
Hotel above built|Hotel having|Other Hotels,|Shops, School,|Godowns,
up area of 2000(built up area Bars, Colleges, Education|Dhaba, Stall and
Sq.mtr.,  MNC|between 1000 to|Restaurant, institutions, Offices,|Other Types of]
Show Rooms and|2000 Sq.mtr. and|Banks, ATMs|Hostel, Hospital,|Properties not
Restaurants show room above|Show rooms,|Theatre, Clubs,|covered  Under
1000 Sq. mtr. Call  Centre,|Paying Guest House|(A to D)
Marriage (PGs), Guest House
Hall, Travel
Agency,
Mobile
Towers,
Coaching
Centre.
12 10 8 7 3

26. Use factor, characteristic and its value:—For the purpose of Clause (c ) of Section
88 of the Act, the Value of use factor and characteristic of the unit(s) of Lands & Buildings shall be
as under:—

(1) Residential =1.50/-

(i1)) Non-Residential =2.50/-

27. Method for calculation of ratebale value and Rate of property tax on the rateable
value of the unit of lands and Buildings:—Area (in Sq.mtrs) of a unit multiplied by value of
relevant factors of unit area method as mentioned above vide Clause 22 to 26 of these bye laws.
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The figure that will so come out, thereof shall be the net rateable value of unit and property tax
shall be charged on that net rateable value at the rate of 15% in zone A and 10% in zone B for lands
and in the case of buildings as under:—

A-zone B-zone
(i) For self occupied residential|(i) For self occupied residential properties
properties measuring 1.0 Sq. mtrs. to measuring 1.0 Sq. mtrs to 100 Sq.mtrs @
100 Sq.mtrs. @ 3% P.A. on the 2% P.A. on the rateable Value.
rateable Value.

(i1)) For self occupied residential|(ii) For self occupied residential properties

properties measuring 101 Sq mitrs. measuring 101 Sq. mtrs. and above.@ 4%
and above @ 6% P.A. on the rateable P.A. on the rateable value.
Value.

(ii1). For non-residential properties @ 10%|(ii1). For non-residential properties @5% P.A. on
P.A. on the rateable value. the rateable value.

28. Penalty:— If a person liable for payment of Property Tax does not pay the same
within a period of one month from the service of tax bill, a person shall be liable for payment of
interest as per Section 121 of the Act beside initiation of recovery proceeding as per the provisions
of the Section 124 of the Act.

29. Repeal and Savings:—The scheme, regulation or Bye-laws, if any, heretofore relating
to the mode of levy, calculation and assessment of property tax is hereby repealed. Anything done
or any action taken under the said scheme, regulation or bye-laws if any shall be deemed to have
been done or taken under the provisions of these bye-laws.

By order,
Sd/-
Commissioner, M.C. Shimla.

MUNICIPAL CORPORATION SHIMLA

TAX DEPARTMENT ASSESSEEMENT LIST
(See Bye Laws -4) FORM-A

UPN-No L.D. No. ZONE
Unit Area Net Rateable Property Tax Amount of
Value Percentage General Tax
Residential
Let Out Residential
Commercial
Plot of Land
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DATE OF ASSESSEMENT
Sr. No. Name of Name of Owner |Name of Tenant Remarks
Property or
Occupier

Municipal Corporation Shimla

Form-B

(Tax Department) Ph. No. 0177-2650285
(See Bye-Laws 10)
Property Tax Bill
Financial Year for the Year Bill No. Dated
Zone Bill(s) Detail
UNP No.
ID No.
Name of Property
Name of Owner/Occupier
Correspondence Address
Due Date 15 days from the date of Receipt of bill/18 days if by post from the date of dispatch of bill.
Unit Area Net Ratable Property Tax | Amount of General
Value Percentage Tax
Residential
Let Out Residential
Commercial
Plot of Land

Detail of demand for Property Tax for the year

Period
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Sr. No

Description of Tax Amount

General Tax

(a) Rebate @ 10 %
(b) Remission

Previous Arrear Amount for the period

Interest Amount

Previous Credit

Amount Payable on due date

Amount Payable after due date

R I | N | N | B~ W

Amount still at credit

Please pay bill before due date to avail 10% rebate.

Bill Prepared By Bill Checked By Assistant Secy. Tax
Receipt
UNP No. Bill No. Bill Date
ID No. Amount before due date
Name of Owner/Occupier Amount after due date
Amount Paid
Receipt No. Dated

Cashier, MC Shimla

Terms & Conditions

The Municipal Corporation Treasury is open from 10:00 AM to 02:00 PM on all
working days.

Cheques should be drawn in favour of Assistant Secretary Tax, MC Shimla.

Out stations cheques should be include the discount charged in such cheques.

Rebate @ 10% is given on the taxes claimed for the current year or a bill raised for the
first time, if the amount specified in the bill is paid within 15 days from the
presentation thereof. Bills sent under postal certificate shall be construed to have been
received within three days from the date the posting and accordingly this rebate is
given if payment of the bill is made within 18 days from the date of posting.

If the payment of the tax is not made within the financial years in which the bill is
issued an interest @ 1% per month shall be payable after one month of the close of the
financial year to which the bill relates.
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6. The notice of demand/recovery of property tax will not confer any right on the person
paying the tax or anyone else to claim validation of unauthorised construction at a later
date and the same is without any prejudice to the rights of the Shimla Municipal
Corporation to take any legal action including that of demolition in respect of such
unauthorised construction/structure.

7. In case any of your payments have not been adjusted please do come with original
receipts given by the Municipal Corporation Shimla.

8. Please always mention No./date, name of house and demand No. in all correspondence.

9. Itisrequested that this bill be presented while tendering payment.

Form-C (SEE BYE LAW 17)
Form of notice of Transfer to be given which has taken place by way of instrument.

To
The Assistant Secretary (Tax),
Municipal Corporation, Shimla.

| S/o

R/o
hereby give notice as required by section 98 of the H.P. Municipal Corporation Act, 1994 (Act No.
12 of 1994) of the following transfer of property:—

Description of Property

Name of address of| Name & address of | Detail of | Area of Account Remarks
person whose title | person to whom Property the No./ID No. of
has been property title has property | old assesses
transferred been transferred
1 2 3 4 5
Date

Name of Owner/Occupier

Address

Mob. No.
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Form-D (SEE BYE LAW 17)
Form of notice of Transfer to be given which has taken place otherwise than by instrument.
To
The Assistant Secretary (Tax),

Municipal Corporation, Shimla.

I S/O

R/o

hereby give notice as required by section 98 of the H.P. Municipal Corporation Act,
1994 (Act No. 12 of 1994) of the following transfer of property:—

Description of Property

Name of Name heir/ Detail of Area of Account Remarks
address of successor to Property | the property | No./ID No. of
person whose whom old assesses
Title has been property title
transferred has

been transferred

1 2 3 4 5

Date

Name of Owner/Occupier

Address

Mob. No.

FORM-E

(Tax liability form under section 99/101 of the Himachal Pradesh Municipal
Corporation Act, 1994) (See Bye-law 19)

To

The Assistant Secretary Tax,
Municipal Corporation, Shimla.

Subject:— Filling of return for assessment of properties for Municipal Taxes.
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Sir/Madam,

Factors

Total
rateable
Value

Maintenance
& Repair
Rebate @10%
under section
88 of MC Act.

Net
ratea
ble
value

Remarks

F1

F2

F3

F4

F5

F1 to F5
(Multiply)

(a) Residential

2.00

1.50

(b) Let out Residential

2.50

2.50

Non Residential/
Commercial

(a) Hotel above built up
area of 2000 sq.m.,
MNC Show Rooms and
Restaurants

12

2.50

(b) Hotel having built up
area between 1000 to
2000 sq.m. and show
room above 1000 sq. M.

10

2.50

(c) Other Hotels, Bars,
Restaurant, Banks,
ATMs Show rooms,
Call Centre, Marriage
Hall, Travel Agency,
Mobile Towers,
Coaching Centre

2.50

(d) Shops, Schools,
Colleges, Education
institutions, Offices,
Hostel, Hospital,
Theatre, Clubs, Paying
Guest House (PGs),
Guest House.

2.50

(e

~

Godowns, Dhaba, Stall
and Other Types of
Properties not covered
Under (a to e).

2.50

Plot of Land

or belief and that nothing has been concealed therefrom.

I hereby declare that the information furnished above is correct to the best of my knowledge

Verification of the Tax Inspector

Location factor/characteristic and its value

Yours faithfully,

(Signature)
*Owner/Agent/Occupier.

Verification of the Asstt. Secy. Tax

(i) Number of zones :—The entire old and merged Municipal area has been divided i.e.

A&B zone.

(D) Location factor (F-1) @ S is same for both the Zones.
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Structural factor, Characteristics and its values (F2):—

(1) For Pucca-building value per Sq. Mtr. = 3.00

(i1) For semi-pucca building, value per sq. mtr = 2.00

(ii1) For kutcha building, value per sq.mtr = 1.00

Age factor and Age-wise grouping and value of the Buildings (F3):—

Group Factor value
A Before1947 1.50
B 1947 to 1980 3.00
C 1981 to 2000 4.00
D 2001 and beyond 5.00

Occupancy factor/Characteristics and its value (F4):—

(1) Value for residential occupancy:

(a) Value for self residential

(b) Value for Let out residential

2.00 2.50
(i) Value per sq.mtr. for non-residential Occupancy.
A B C D E
Hotel above built/Hotel having built|Other Hotels, Bars,|Shops, Schools,|Godowns, Dhaba,

up area of 2000
sq.m., MNC
Show Rooms and
Restaurants

up area between
1000 to 2000 sq.m.
and show room
above 1000 sq. m.

Restaurant, Banks,
ATMs Show rooms,
Call Centre,
Marriage Hall,
Travel Agency,
Mobile Towers,

Coaching Centre.

Colleges, Education
institutions, Offices,
Hostel, Hospital,
Theatre, Clubs,
Paying Guest House
(PGs), Guest House

Stall and Other

Types of]
Properties not
covered Under (A

to D)

12

10

8

Use factor/Characteristic and its value (F5):-

The value of Use factor/characteristic of the unit(s) of the lands & buildings for the purpose
of Clause (c) ibid shall be as under:—

(1). Residential
(i1). Non. Residential

=1.50/-
=2.50/-
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Method for calculation of Rateable Value and Rate of property tax on the Rateable Value of
the unit of lands and Buildings:—

Area (in sq.mtrs) of a unit multiplied by value of relevant factors of unit area method as
mentioned in 23 to 270of the bye laws. The figure that will so come out, thereof shall be the net
rateable value of unit and property tax shall be charged on that net rateable value at the rate of 15%
in zone A and 10% in zone B for lands and in case of buildings as under:—

A-zone B-zone

For self occupied residential properties|For self occupied residential properties
measuring lsq.mtr. to 100 sq.mtrs.@3% P.A.|measuring 1sq. mtr. to 100sq.mtrs @2% P.A. on

on the RV.(Rate able Value). the RV. (Rate able Value)

(i1)) For self occupied residential properties.|(ii)) For self occupied residential properties
Measuring 101sq mtrs. to above @6% measuring 101sq. mtrs. to above.@ 4%
P.A. on the RV.(Rate able Value) P.A. on the RV (Rate able Value).

(ii1). For non-residential properties @ 10%|(iii). For non-residential properties @ 5% P.A.
P.A. on the rateable value on the rateable value.

Form-F
Municipal Corporation Shimla
Demand and Collection Register
(See Bye-Laws 12)
Financial Year for the Year
UNP No. Unit Area | NetRateable | Property Tax | Amount of General
Value Percentage Tax

ID No.
Name of Property Residential

Name of Owner/Occupier

Let Out Residential

Correspondence Address

Commercial

Plot of Land

General Rebate Total Previous Interest Net Bill Bill Current Rebate & Arrear Interest Receipt Receipt Current Arrear Credit Remarks
E General Arrear Amount No. issue General Remission collection Collection No. Date Balance Balance
Tax Amount Payable Date Tax Amount Amount
Collection
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HOME DEPARTMENT
NOTIFICATION
Shimla-2, the 17" January, 2015
No. Home-B (B)-1-5/2003.—The Governor, Himachal Pradesh, is pleased to create 01
(ONE) post of Registrar (Administration) in the pay scale of Rs. 15600-39100+8400 Grade Pay +
Rs. 2500/- Secretariat pay in the High Court Registry to be filled up from the ministerial staff of
Hon'ble High Court by promotion.

This issues with the prior concurrence of Finance Department obtained vide their U.O. No.
53049910-Fin-F/2014 dated 29-11-2014.

By order,

Sd/-
Chief Secretary (Home).

e famT
SHferRgErT
Rifeli—2, 23 SR, 2015
& [E-di(@)14—2 / 94—id—11.— A U< & TUTe, <8 ufhar wfdn 1973
DI GRT 432 AR fFAMET YR Sl HP3Tel, 2000 & URT 570 §RT Uacd AfddAl BT YINT B gY,

fearaa oo W # Rifde ok Tifvs® oifdwiRar arel ~mmeral o ARy =mareral gRT
TvRig dfeal &1, fFrefalaa gor fafafds, Wvg WReR &1 TRER Y ordl &—

B AT B AT I GRER &1 A9HE
T AR fby 7y

1. 3G BRIEA ¥ SUSIA dhiqdl bl FFAferd wd gy, V9 | Uarelid o |
dfeal @1, g 10 99 F 31ffd & BRI I gveiese fhar
TR

2. U 9¥ 9 A IR <9 d¥ db b BREN I qusIew | a9 a7 |
Par |

3. I 99 I 31fdd 3R U 9 db ® HRIANT I SUSIAT bal | gabig o]

4. Uh I8 ¥ 3ffdd 3R 09 99 db b PRI I TSNS dal | Tsg o |

5. T 99 O 1Y IR Uh d¥ ddb & HREN A gusiewx | Ard foT |
Dl
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R S QY & Ad SURIGd URER FforRad &1 o] =7&f s8R —

1.

2.

10.

11.

12.

13.

14.

15.

16.

17.

18.

ford) ¥ Ao & Tore—=< |

WAMDHII o 1 AIH,1923 BT RT3, 4, 5, 6 AR 10 Tvs AR A srfafay,
1961 PY &RT 2 3R 3 3R ARAY TUS Fiedl B ORI 121 I 130 & N Rigay
AT |

TS Ufhar Afedr &1 ORI 107 /109 & efi9 uRenfa &oe = & fou a1 de@R
& foy UfR{fa o1  SrAwelar & BRYT BRIATR Sl |

AN & Weg b ARTHA H RIET YId & dal |
WO A R 7 gaTd! Ugred AfAFH & IR SRIET Yid I8 bal |

I Al H, [ ST AT B WRBR DI Bl FRT BT g™ A1 AR ar

B JrIdferd & |

SR 9] qU€ Bl IToiiad HRIa # gRafda fasar am 81 are gve uftsar dfedr &
gRT 433 & A B T MR & AMAYM b AJeoa 72 AT IS 161 B J<Td 8l |

Bl MRA qU€ WAl P GgRT 302 @ T Pl AR JfK &9 o AT e AT
Shdl AT JUSRYT AT JUERVT HR- P 3T I fhar 17 87 |

STEl PIs TR YR gUs Giedl P ORI 376 O 376—H IT 377 & A Ufdd
YRA Tue AfadT BT ORT 302 AT 304 B 3N fhar a1 & |

STel Pls JTURTE URAI TUS Giedl &I €RT 302 IT 304 & 3NN fhar a7 & 3R
Gfsd dicg af &) MY | HH HT 9TAD / qiferadl 2 |

STEl SIuRifg YRAY Tvs Wfedl &1 ORT 376 & 31 &1 T8 & 3R TollchR 3D
TSP B AT A TAT B |

el QIuNIfg WRAIT qvs GfRdT B €RT 384 X 402 & JT & T3 & |
STEl IS IRy fapice uered Siffay &1 aRT 4 a1 5 & N9 AT IMddharg

fraror rfafe, 2002 & = fHar AT 81| BIS WY fAThIcd ugret Sy
T 3Mddhare T SIS, 2002 BT €RT 4 A7 5 & NehA far a7 B |

STel SIUfIE Bl AT gRT JMATRIG TR SexraT T & |

STEl PIg STIRTE Wrel 3rufAsror faror rfdf e & o= fhar Tam iR gvs B8 a9
3 3rfdd BT B |

STl SNfifg IRAT gus Afedr & ORT 498—F & 31T &I T8 © |
STel eiife e fHaRo sifafg & s+ & T 2|

fafr fowg fhardam (Faron) fRfH, 1967 & T TURT |
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19. &3 gy R W W) BILT AT o7 IR S Wi & Y¥aq HRETR H R 781
T3 8/ WHRR 7, Bl AYafoid far g |

MY §IT,
@y 1),
Afa (TT2) |

[Authoritative English text of this Department’s Notification No. Home-B(B)14-2/94-Jails-
1l dated 23 January, 2015 as required under Article 348 (3) of Constitution of India]

HOME DEPARTMENT
NOTIFICATION
Shimla-2, the 23" January, 2015
No. Home-B(B)14-2/94-Jails-I1.—In exercise of the powers conferred by Section 432 of
the Code of Criminal Procedure, 1973 and Para 570 of the Himachal Pradesh Jail Manual, 2000,
the Governor of Himachal Pradesh is pleased to grant State Government Remission to the Prisoners

who have been convicted by the Courts of Civil and Criminal Jurisdictions in the State of
Himachal Pradesh and Special Courts, as specified below:—

Sr. Categories of Prisoners Scale of State
No. Remission Granted
1. Prisoners including those sentenced for life imprisonments, who | 45 days
have been sentenced for more than 10 years.
2. Prisoners sentenced to imprisonment for more than 5 years and | 30 days
upto 10 Years.
3. Prisoners sentenced to imprisonment for more than 3 years and | 21 Days
upto 5 Years.
4. Prisoners sentenced to imprisonment for more than 1 year and | 15 Days.
upto 3 Years.
5. Prisoners sentenced to imprisonment for more than 3 months and | 07 Days.
upto 01 Year.

Provided that the above remission under this order shall not be applicable to the
following:—

1. Detenue of any class.

2. Persons convicted under Section 3, 4, 5, 6, & 10 of the Official Secrets Act, 1923,
Section 2 and 3 of the Criminal Law Amendment Act, 1961 and Sections 121 to 130 of
the Indian Penal Code.

3. Persons imprisoned for failing to give security for keeping the peace or for their good
behavior under Section 107/109 of the Criminal Procedure Code.

4.  Prisoners undergoing imprisonment in default of payment of fine.
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

Prisoners undergoing imprisonment under the NDPS Act.

In cases involving misappropriation or destruction or damage to any property
belonging to the State or Central Government.

Where the sentence of death has been commuted into imprisonment for life either
under section 433 Cr. P. C. or under Article 72 or Article 161 of the Constitution of

India.

Where an offence is committed under section 302 of the Indian Penal Code with an
intent to collect ransom or committing robbery or dacoity or kidnapping or abduction.

Where an offence is committed under section 302 or 304 IPC read with sections 376 to
376-D or 377 IPC.

Where an offence 1s committed under section 302 or 304 IPC and the victim is a child
under the age of 14 Years.

Where the conviction is made under section 376 IPC and the rape has been committed
on a minor girl.

Where the conviction is made under section 384 to 402 IPC.

Where an offence is committed under section 4 or 5 of the Explosive Substances Act
or the Prevention of Terrorism Act, 2002.

Where a convict has been categorized as habitual offender by the court.

Where an offence has been committed under the Prevention of Food Adulteration Act
and the punishment is more than six months.

Where the conviction is under section 498-A IPC.
Where the conviction is under the Prevention of Corruption Act.
Offence under the Unlawful Activities (Prevention) Act, 1967.

Any convict who was released on parole and has jumped parole/absconding should be
excluded.

By order,
(MANEESH GARG),
Secretary (Home).

g IeTold OH1d A8 THEd] Ud BIIBNI SUSIOGNT Hd 0, SaTell,
fStetr ®iTeT (20 W0)

A Swoar <) gl o A THY &<, AR e wRETe, Hiell WRAETS, dedld Sdrel,
e ®iTeT (2o Wo) |
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M ST

I —urei—ua SR gRT 13(3) ST T Hog USiIhRoT T4, 1969

A SToaT <l gl o N T &<, A e wRATS, "ol WRAETS, dedld Sarel,
1T ST (fR0 Wo) =1 $9 3f&Tard H UIF—ud [WIRT 2 & & |ay §AR g3 &7 79 << &l
S & 30—12—1985 Pl T WRATS H T o, Sl e ¥ Uagd Refe # Uoligd gl
HRATAT ST FhT | 9 I8 o1 fafd darad Refs & gof dramr s 2

A 3H AICH & ARIH ¥ FIAERY I Gd fbar oen & & e fedr afed &1
SRIFT GONHRI IR H PIs SoR g TaRToT & a1 98 fadid 2—3—2015 BT 10 9 39 <A1ATAT |
STATATT IT IDhTeIa IfQTAd BIIR STHR UAT UL PR FHT & | FAT BIOR 7 7 B I 4
AP TRET HIIATE! 3 H s o] o [ argd Rafs § Uollgd a)+ & AR UIRT IR
e SIRT | S9d SR B YaRTSl = AT SIRATT |

3ot i 2—2—2015 B! AR BWER T AR 3M&Tad o ST fhar T |

I8} | FXATeIRT / —
AERID FHTEA] UG HRIBN] SUSTEhNT Yoy Sofl,
Sqrelt, e sitrst (2o o) |

g 31ETId 2N BH < A9 dedlcieR Ud Werid Jaredl fgdid S, gRafsr,
fStetr wiTeT (f20 o)

ST ST 3R gl 30 99 Rig, Marf Ta |78, Ai97 798, SU—dgdid gRafhal
e &t (R0 W0) |

SIEECEI]
fawg —urefT—u= Jgd M|

Sl gafaw=T ST g o A9 g, fFarfl wia =g, Ao 798, Su-dgdid sRafear
ST @RSt (R0 Wo) =1 39 3SfeTad H UMY HI & gl TuiRl 7 & Iora e
UCAR gd As H T A JAfIET STHR &l & off fh Fel el © | Fal A 31 Tafa=T ST
gt o =9 Rig 2

3T 9 AR ISUF 20 Yo R & Ayd | |dERIRY &I Gid fHar omar & &
Ife fodt aafdd &1 PS5 SOR AT TR & a8 faFid 10—3—2015 dI 3TAad AT dahletad
IRITAT FERRN & BRI H MMHY AT RIS g9 bral Fhal & | a1 Uil SR AT
TORTST 81 GAT STRIAT TT RIoRd Aol H 19 g9l Al deffd=] SThR I Slfdsl SThY

Tl & o9 Rig & ey ¢ oy SR |

31TST el 6—2—2015 I AR BXIER T IaTerd AR I SIRI §aTT |

HEx | B T,
g dedieleR Ud Uerid garsdi fgag 2oft,

gRafha, e divrer (o wo) |
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g 3reTord 2N oikg Y| G, IeeleR Ud Wed AHedl fedrg Sof, So=meT,

fTer @wivrsT (fBo o)
Hehedr o : 28 /NT /2014 R Ut : 9-3—2015
31/NT /2014
U] CRIG| gt e

AR H8Tdl Badt ggell, AISl do1, TEdid dor e, fSar wivTer, fRame uqe |

RO ) 7 ITTed T § R qhA A e &g weiA—ua iRt 2 | wreff w@rar o
198, 197, WAMI 70 294, 293, WA TRRIF 318, 340, 1302,/502, 1304 /503, 1349 /742,
1312 /530, YHAT AIGTGI 1—5—68 B0, HET FHacl qgell, AT dolT, TEdiel dor ey | 3 Aferd
g1 Ufiar 59 Ybal Pl SOR(T HRAMI A © | fbd {B RWERM $I ARRY qd A
sacme 9 & U & 2| gferg weft uftardnTer R oftel, g gEe AR, e, e gt
T M, 31U, WO HAR, Wolld HAR AN 9 g HANT GAT 9 GRS <dl Ul %0
£ I I GF T W, AR gad ggell, Jedid doTe), aoiRaT $¥deR iU fHar S
2 f& 98 srradd A1 g@Terad i fAf 9—3—2015 (AME d@H) H SURNd BIaR JaHeAT &
R B T SO/ TARTST U B AT S fd6g Th aRBT HRIAIe! 3THT H ol SIRA |

3ot f&AATd 30—1—2015 BT ITETAT DI AR T N SKIER & AT SIRI 53T |

AER | oG I ¢,
dedloieR Ud Werdd aHredt fgdig 2of,
o, f57err wimeT (fRo wo) |

9 AT deIdaR UG HRIGRI SUSIHERI, dediel gwena, frear direr (o wo)

ST 3775 <dl CRIk| SIEEVER|

I —urei—ua SR gRT 13(3) ST T Hog USiihRUT SAeI4, 1969

IS 9914 JTH ST |

S o] <4l geil 30 IoiYl BAR, AR RIgyR, dediel g2, {5 sirer 4 g4
T | WUL—UF AfRd JHedAT SRR [HA1 & b IAD Y3 (b &1 o fdfr 7—11—2010 8
qReg UM FErRd RgyqR d o Al golied 7 8| o 39 Uoiigd (6 S & ey g 9 |
9 At @ gRT 9AK AT &l 9T §Hiad Faidl & gfua fear o 2 & afe fed
DI SRIF d2d B BT A Uoligd B T IR Hlg TaRTST &1 dl g8 30T Yool 9
JeTad | feAid 23—2—2015 BT IATIdT AT IHTAd- BN 3B U B Fhdl © 3T

qdTfde era—ux o= ffdy uofiad fbd S aR aireer ariRd R 3y SR |
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3T feTh 23—1—2015 Bl AN BERR d Hex 37gTold gRT ST fhar 737 |

AER | IR / —
TEATGR U4 BRIGN TUSIEhNI,
geet, Rtem sirer (fRo o) |

g 3TeTold ATId dedlclgR Ud BRIBN! SUSIUDN, ST—dediel ¢iNT,

ISEICINSINEORED)
@ 0 : 01,2105 TRRG TRIRT : 23—1-2015  dRRg Ul : 27—2—2015
i - <@ g s gRan, el a9 S w®IRdl, Su-dsdid 9R1, [ wiTst
(f2o mo0) et |
CRlk|
I, T 9 IR, SU—dgdre 8R1, 5T wivrst e |

g —umel—u= 19 aRT 13(3) ST Td §g Goliaxo A=+, 1969.

g IWIGd 7 39 FR@I W URA-UF #Y AUY-ux U R 7 Swe =
™l G AN B JY T 9 S0 RIRA, SThER OR1, Iu—dsdid dRT e Firer, f2o o #
eI 25—3—1984 BI g5 © HIR TG JH GAId RIRAT & Al H Tol 9 2 |

A ZIATR ERT AIA™RY &I Gfaa fear orar g f6 afe & & 39 IR Sox a1
RISl 8 I 98 QA6 27—2—2015 &I UId: 10 9ol THTAd AT qhTerd] AQTerd H BIOR ATHI
IR UL PR FHAT © | SHD d18 By Wl IoR AT TARTST &l GAT SRR TAT Gl G dir ol
G USRI & IS TR TTH AR AR bl UiRd dR & S

e} | FXTEIRT / —
g delcieR Ud BrIBNI SUSIOdNT,
SU—dgdrd g1, e st (o Wo) |

g 3reTeld 2N Blell <9, A9d dediceR Ud 98d gared! fgaid 9ol Su—agdiel &N,

ISEICINSINERD)
@ 0 : 01,2105 IR el : 2—3—2015
e AT <1 el W &N fhee @, A AeTd gATR @iell, Jie oR, Su-dgdrd i)y,
[SEICANSINERD) YTl |
CRIk

3 ST Tt |
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Ty —exaRd RIY A TR BRI IR |

HHAT <Al Il o S fhoe <., fard #8ia AR @lefl, JI6 UATWR, Su—dgira ¢iRT,
e ®irer (Ro 90) & 39 *TeTeld d UHT—Ua #9 IUI—U3 39 MM ¥ Uy fhar g &
IAGT A BHAT <4l © | ST A8 YR B8R Wiell, AN TATIR & ToiRd 3ffieid H $HT <dl
TIMAT AT & | 3T: SHABT A oG MW § o fhar o |

3T 39 STASR 9 I HAEl R WaQRIRY &I giod fear smar g & afe fafr a1
I AT DI TOKA IR Pl SoR AT YaRTSl &1 ol g8 falis 2—3—2015 &I UTch: 10 Fol JATAdT
T ghTolds B 3ISTId JMMHY YT IolR U B Fhdl 2| $Hd SR Bis U SoiR T
TORTST AT 81 BRT AT FRMMER & $HAT <dl Uil W@o &1 e g & T/ o goi
@ AT YIRT PR 3 SR |

AER | PTell T,
I9 dedicleR Ud 9erid argdr fgarg 2oft,
SU—dgdrd g1, e it (o Wo) |

g 3T PRGN SUSIIBRI, Iu—dedlal gHqR, 5Telm 7vst (fZo Wo)

£ < IS YA 3 N ¥, FEr Se, €10 Bie, Su—dsdid gHyR, forer #uel (f2o Wo)
el |
EEIL]

JATH SI-d

grefl & <31 RIS gF A0 X WM, Fari Sid | e sfererd # urele—ud gwdd fhar o
ISP dC MO SRR Bl oA Ay 16—7—1992 & WR] Yamdgd Repfe a8l g R § IAD d<
OIET FAR &1 oF A gof 981 © | SWRiaa il 7 oo §wela # v, uRaR foRex

Thd e\ YT B 2 |

3 3 ST I 39 S8R gRT Gfad fhar Smar & & afe fed =afda am a1 @«
BT Iad o fAfT g1 BT IR Bls TARIST &1 A I8 IRATeId AT dablerad fafd 3—3—2015 &l
U 10 do7 BIRNR BB U9 IR AHdT § AT IR BOR & JRA H Hrfard U Uelig e H
TS SR |

3TST faieh 28—1—2015 DI WX BHIER g HABX IA<Terd I SN 83T |

I8} | EXITETRS / —
HIIBN] SUSTIRNI,

IU—aedld gHYR, fSTer AvS), f2aree uawr |

THeT dENiIeieR Ud Herad Aredt wed Siofl, wre, fotem #ust (fRo o)

s R T JF AV IM, FEr 79 9 SeER Pigdl, dedid |, e Avel
(f2o o) et |

ERlk]
AH ST  BRIBEH |
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ureff &l 3FR T YA IV I, ardl T 9 STHER BIgdl | UI—UF Ald ATdad
fhar & 6 SH@d uell @1 97 A6 6—7—1972 BT §g © URK] AAFAEY I8 AT gl DI
g [ var e | g5l 81 $RAT 91| 3wl 7 79y [ &5 PRaM @ ofew AR
3

3A: 9 SYASR §RT 3 ST &I qfod fhar Siren & 6 afe feedt aafed &1 Saa 99
fafr a7 o) IRT Bl IOR-TARIS & dl d8 INIeidd IT dhladd anrg U fedisw
16—3—2015 &I 10 qol H IMQTAAd H BIOR BB AYAT IR U B FHAT o | TGRA IRBIORI
U TRWI HRIATE! A H T Seb” g Al g5 R & reer uriRd R 3 e |

Ig SYABR ATl f&Ah 4—2—2015 BT WX BKIER g HIE WS 3f&Ted A SIRT g3l |

AER | EERd / —
TEGIcIeR Ud Agd qaTedT gord 2oft,
=, Rt Aver (R0 o) |

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Mandi (Urban),
District Mandi (H. P.)

In the matter of :

1. Shri Sandeep Vasant Kadam s/o Shri Vasant Sadashiv Kadam, r/o 402-B, Ghankar
Lane, Raviwar Peth, Nasilk-422001, Maharashtra {At present Deputy Commissioner's
Residence Jawahar Nagar, Mandi Town, District Mandi (H. P.)}.

2. Smt. Snehal Kadam d/o Shri Sampat, r/o 43, Vasanti Society, Onkar Nagar, Mhasrul,
Nashik {At present wife of Shri Sandeep Vasant Kadam s/o Shri Vasant Sadashiv
Kadam, r/o 402-B, Ghankar Lane, Raviwar Peth, Nasilk-422001, Maharashtra {At
present Deputy Commissioner's Residence Jawahar Nagar, Mandi Town, District
Mandi (H. P.)} .. Applicants.

Versus
General public

Subject.—Application for the registration of marriage under Section 15 of Special Marriage Act,
1954.

Shri Sandeep Vasant Kadam and Smt. Snehal Kadam have filed an application alongwith
affidavits in the court of undersigned under Section 15 of Special Marriage Act, 1954 that they
have solemnized their marriage on 2-6-2010 according to Hindu rites and customs at Nashik
Maharashtra and they are living together as husband and wife since then. Hence their marriage may
be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 2-3-2015 after that no objection will be entertained and marriage will be
registered.

Issued today on 2™ day of February, 2015 under my hand and seal of the court.

Seal. Sd/-
Marriage Olfficer-cum-Sub-Divisional Magistrate,
Mandi (Urban), District Mandi (H. P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Mandi (Urban),
District Mandi (H. P.)

In the matter of :

1. Shri Rupal Rana s/o Shri Rattan Singh, r/o H.No. 189/5, Palace Colony, Mandi Town,
Tehsil Sadar, District Mandi (H. P.).

2. Smt. Isha d/o Shri Yashodhan, r/o V.P.O. Talyahar, Tehsil Sadar, District Mandi, H.P.
(At present wife Shri Rupal Rana s/o Shri Rattan Singh, r/o H.No. 189/5, Palace
Colony, Mandi Town, Tehsil Sadar, District Mandi (H. P.) .. Applicants.

Versus
General public

Subject.—Application for the registration of marriage under Section 15 of Special Marriage Act,
1954.

Shri Rupal Rana and Smt. Isha have filed an application alongwith affidavits in the court of
undersigned under Section 15 of Special Marriage Act, 1954 that they have solemnized their
marriage on 1-2-2015 according to Hindu rites and customs at Bhimakali Temple, Bheuli Mandi,
Tehsil Sadar, District Mandi and they are living together as husband and wife since then. Hence
their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 2-3-2015 after that no objection will be entertained and marriage will be
registered.

Issued today on 2nd day of February, 2015 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Mandi (Urban), District Mandi (H. P.).

In the Court of Shri G. C. Negi, H.A.S., Sub-Divisional Magistrate, Shimla (Urban)
District Shimla (H. P.).

Shri Ominder Singh Kaushal , r/o Flat No. 7, Geetanjali Apartment, Majitha House, Chotta
Shimla, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.

Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas Shri Ominder Singh Kaushal, r/o Flat No. 7, Geetanjali Apartment, Majitha
House, Chotta Shimla, Himachal Pradesh has preferred an application to the undersigned for the
registration of name & date of birth of his daughter namely "Nipun Parihar" date of birth is
25-9-1975 in the record of Municipal Corporation, District Shimla (H.P.).

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for the entry of the date of birth mentioned above, may submit his/her



6244 o0, fRHTEe YS9, 13 BRaN, 2015 /24 HIE, 1936

objection in writing in this court from one month from the publication of this proclamation failing
which no objection will be entertained after expiry of date and will be decided accordingly.

Given under my hand and seal of the court on this 7" day of February, 2015.

Seal. G. C. NEGI,
Sub-Divisional Magistrate,
Shimla (Urban), District Shimla, Himachal Pradesh.

In the Court of Shri G. C. Negi, H.A.S., Sub-Divisional Magistrate, Shimla (Urban)
District Shimla (H. P.).

Shri Mehar Chand, r/o A/2, Block No. 16, Strawberry Hills, Housing Board Colony,
Chotta Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.
Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas Shri Mehar Chand, r/o A/2, Block No. 16, Strawberry Hills, Housing Board
Colony, Chotta Shimla, Himachal Pradesh has preferred an application to the undersigned for the
registration of name & date of birth of his son namely "Bhavesh Devkaran" date of birth is
10-8-1971 in the record of Municipal Corporation, District Shimla (H.P.).

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for the entry as to date of birth mentioned above, may submit his/her
objection in writing in this court from one month from the publication of this proclamation failing
which no objection will be entertained after expiry of date and will be decided accordingly.

Given under my hand and seal of the court on this 7" day of February, 2015.

Seal. G. C. NEGI,
Sub-Divisional Magistrate,
Shimla (Urban), District Shimla, Himachal Pradesh.
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In the court of Shri G.C. Negi (HPAS), Marriage Officer-cum-Sub-Divisional Magistrate,
Shimla (Urban)

In the matter of :

1. Shri Sujit Mukherjee, r/o Swanal Garden, Bangali Bagicha, Tuttikandi, Shimla (H.P.).

2. Smt. Rajeshwai Mukeerji d/o Shri S. N. Chatterjee, r/o Gopinathpuram, Durgapur
(West Bengal) w/o Shri Sujit Mukherjee, r/o Swanal Garden, Bangali Bagicha,
Tuttikandi, Shimla (H.P.) .. Applicants.

Versus
General Public

Subject.— Proclamation for the registration of marriage under section 16 of Special Marriage Act,
1954.

Shri Sujit Mukherjee and Smt. Rajeshwai Mukeerji have filed an application alongwith
affidavits before the court of undersigned under section 16 of Special Marriage Act, 1954 that they
have solemnized their marriage on 2" February, 1988 and they are living as husband and wife
since then, hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the General Public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing within
fifteen days from the publication of this proclamation, objection received after three weeks will not
be entertained and marriage will be registered accordingly.

Issued today on 9™ February, 2015 under my hand and seal of the court.
Seal. G. C. NEGI,

Marriage officer-cam-Sub-Divisional Magistrate,
Shimla (Urban), District Shimla (H.P.).
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CHANGE OF NAME

I, Gaurav have changed my name from Gaurav to Gaurav Kumar by affidavit sworn before
the Notary Public Mandi on 27-1-2015. Henceforth, I shall be known as Gaurav Kumar for all
purposes.

GAURAV KUMAR

s/o Shri Hem Raj,

r/o H.No. 90/8, Darmyana Mohalla, P.O. Mandi,
Tehsil & District Mandi (H.P.).
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